CEN TRAL ADMINISTRATIVE TRIBUN AL P RIN CIP A—8EN CH
C.P.NO,8 of 1999, in ©a No.1295/97,

New Delhis this the _2p ., day of Septembem,9955

HON 'BLE MR. Se ReADIGE, VICE CHAIA1AN (8).

A. Chaudhary,
RoKopuram,‘ ’
New Delhi=G6, o sees ppplicanty

{By ndwecates shri ReP.Kapoor).
Versus

1. shri R.K. Singh, o o .
Director of Estates~I, Directorate of Estates,
Ministry of Urban aAffairs & Hmployment,

C~- uwing, Niman Bhauan,
New Delhi-0001.

2. shri. Ratna Deo Sahay,
Oy e DiTector (Policy),- Di rectorates of - Estates,
Ministiy &fUrban affairs &@ployment,
C=ting , Nimman - Bhayan,

New Delhi =0001,

3¢ Shri P. D.Shawada, _ ' v
Dy« Divector (4/Cs), Directorate of Estates,
Ministmy of Urban Affairs & fnployment,
C-ting, Nlman Bhawan,
New ™m1hi-~0001,

4, Shri J.B.fGarg,

Assistant Director {a/Cs),
. Directorate of Estates,
Ministry of Urban affairps & fhployment,

C-Wing, Niman Bhawan,
New Blhi «B001, o ssse0 Respondentse

(By adweate: shzi ReN o Singh proxy f‘or She Re Ve Sinha),

0 RDER

HON 'BLE MReSe ReADIGE, VICE CHAI M AN{a).

Hearde
28 No doubt after the Tribunals' order dated
1148497 in On NoJ 1295/97, resondents icsued letter
dated 10.9,98 (annexure-c3) without considering
applicant’s representation dated 21.8, 97 made by him
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pursuént to the Tribunal's order dated T1.8.%7,

which respondents should not have ’don e, but sub sequén tl
by their letter dated 224299 (mnnexurs=R) which is
self contained and self expladnatory, the afcresiad
letter dated 10.9 98 has been _Qith,draun s and in

any case no racoveries have been made from applicant

on the basis of the aforesaid 6rHler dated 11.8497,

3 Under the ci rcumstance, there are no grouids
for initiating contempt action against respondentss
If eppliesnt is aggrisved by respondents® letter
dated 22.,2,99, it is open to him to challenge the

same seplarately in acewrdance with law, if so advised.

4, W th the above obssrvation, the C,P. is
dismissed and notices to alleged contemnors are

discharged,
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( KULDIP SIN®H ; { S.R.ADIGE )
MEMBER(D). VICE CHAaIRmMaN(a)..
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